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Ho 21/ VAT (FR™Taed)-07 /20175032 AETI UemA= a4, fd8R, ST @ SffegaHT
@ 5031 famie 13 ol 2018 &1 fr=iforRad SRISH orare, fIER IwuUd & WSR3 Udg gRT
THIRIT fHAT ST 8 S IRAR AAEH & AJe0e 348 & TS (3) d A 3USH A1 H IFHBT UTfdIdha
TS ST SRAT |
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The 13™ April 2018

No-21/S.S.C.-(Rules)-07/2017 Ka-5032—In exercise of the powers conferred by
sub section (1) of section-12 of the Bihar Staff Selection Commission Act, 2002 (Bihar Act,
7, 2002), the State Government of substitutes the Subrule-3 of Rule 11 of the Bihar Staff
Selection Commission Rules, 2003 by the following with immediate effect :—

"(3) Addition to sanctioned posts, for advertisement and conducting examinations
and completing the process, the Commission may invite applications for preparation of
panel to engage the outer persons/retired Government officers and employees on contract
basic. The selection of these persons/retired Government officers and employees, shall be
done keeping in mind about appropriate representation of the members of reserved category.
These engaged outer persons shall have no any right on this basic to employment in
Government Service. The panel shall be valid only for two years and after this the panel
shall be lapsed. The process for preparing the next panel shall be started by the Commission
before two months from the expiry date of any panel. The Commission shall obtain the prior
approval of the State Government on such persons to be engaged and their number of posts
and on the rate of the amount payable to them.

provided that in the condition of unavailability of outer persons/retired Government
officers and employees of reserved category, persons of General Category shall be
engaged."
By order of the Governor of Bihar,
RAJENDRA RAM.
Additional Secretary to Government.
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